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New Delhi: thisthe §~  day of February,2000.
ONT'BLE MR, 5. Re ADIGE, VICE CHAL A9 ah (a)
HON 'SLE MR,KLLDIP SINGH, MeM3ER(D)

Ghasi tua Rem,
5/ Ram Ishwar Dass,

/o B-83, shashi Sarden,
Oelhi * e 00 xplicant.

(By adwcate: shri ai's Suhrawardy).

Versus

1. Unicn cf India,
through its
fegnerzl M-noger,
Northern R-iluay,
Baroda House,
New fBlhi,

2. Mg Deputy ®dnitroller of Stores,
Northern R.iluay,

Jag zdhri iprk shop,

Sagadh-ri ,

H?jryanao

3a ™Ma a=sistant mntrollagr of Stores,
Morthern Railuay,

Jagadhri iprkshop,

H:er 3N e
4, ha Inquiry 0°Fiser/

dxuty sStore Regper-1I,

&/C 7eputy Bntrller of Storeg,

J=g adhri L rk shop,

:Jr"—_"g adhri. s e 00 ?BSpOndeﬂtSo
(3y adweate: Hri b othauan),

0 RDER

HON'3LE MR, 5, R, ADIGE, VICE Mol A1 an(a).

o th these G1s arg di posed of hy this
commonN ordar,.
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2. In 0a No,~359/_99_applicant impugns- the
charge sheet dated 23, 9,98, and the order dated
242499 zppointing l'the Inquiry Officer /Board of
Inquiry." |
3 In 0 No.1605/99 q)pl_i_‘caft chall enges the
o sciplinary AuthorityA's ordsr dated 15.6,99 removing
mpplicant from servics pursuant to the inquiry
conducted on t:he hasis of the aforesald charge sheet
dated 23,9, 98, ‘
4, The sforgsaid o rder datad 15, 6. a9 itself
states that =mpplicznt can filie an -appeal =gainst the
same uith&.n 45 daY.e_of‘ its receipt under Rulas 18 ailuay
Searvants( D& o) Rules, but there is nothing to

establigh that spplicant has exhaustad his atatutory

ranedy of filing an zppeal. Indesd respondents in

their reply basidas taking the plga of territorial
jurisdiction have stated that applicant has
mpproached the Tribunal uwithout exhausting thg
statutory remedy asvailabls to him and filing an
mpeal, and henrcs this 04 i3 pranature at this stzg e,

R

5. TMerg is merit in these submissions of
resnondents and spplicant must firet exhaust the statutory
renady available to him, befors prozching. thg

Tribunal,

5. Under the circun stance, both 0as are di spo sed
of as ‘beipg pran atqre, with the direction that if -
applicant filaes an eor gal against thg di sciplinary |
authority 's order dated 15, 6499 addressad to the
apell ate authority within 8§ waeKs from today, the
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t les. No
under Rule 18 Railuay Servanis( D& A) R

mstse

! .
, | L t 3 mpy -0| this orger be placed in Bach
. 2]

0A case remrde.
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k | ' o1 :g%;,
o ) Se e 4010
| n{NGH ' el nmw(a).
(KULDIPEM)MR(J VI CE CHAI A af (!
MEMBE

Jug/

IVVY N
- Court Ojfices
Cour i disiubstrative Tribung
Proo | onoain, o Declhi
Faridyor Haouse
Covernijcuy Mirg,
Nf.‘w Dellys g



